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acr / ORDER

PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 2012-13 arises against the
Commissioner of Income Tax (Appeals)-2 Kolkata’'s order dated 08.08.2018
passed in case N0.11134/CIT(A)-2/2015-16, involving proceedings u/s 143(3)
of the Income Tax Act, 1961; in short ‘the Act'.

Case called twice. None appears at the assessee’s behest. It is

accordingly proceeded ex parte. The case is now taken up for

adjudication on merits.

2. We have heard learned CIT-DR supporting both the lower authorities’

action making various disallowances / addition(s) u/s 14A, depreciation, loss
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on exchange fluctuation and loss in transit involving ¥1,80,611/-, ¥1,57,446/-,
20,47,88,500/- & %49,36,59,400/-; respectively. We notice from the CIT(A)’'s
appellate order under challenge that although he has prepared a detailed
chart of various opportunities of hearings granted to the assessee, it emerges
from the lower appellate discussion that he has nowhere considered merits of
all the issues as contemplated u/s 250(6) of the Act requiring framing of points
of determination followed by a detailed adjudication. We therefore, deem it
appropriate to restore all these issues raised in the instant appeal back to the
CIT(A) for his afresh lower appellate adjudication as per law within three
effective opportunities of hearing.

3. This assessee’s appeal is allowed for statistical purposes in above
terms.
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